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L B.C.Parcha ,s/o Shri C,S.,Parcha,
. r/o Technical Assistant, ‘
Films Division,
4, Tolstoy Marg,
New Delhi

By Shri S:K;Basaria,Advocate eeeeeescscApplicant s
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through Chicf Producer, ‘
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s/o Shri H,N,Bhagwani, aged 45 years,
) r/o Section 3-133/14, ‘
F ~ M.B.Road, New Delhi sesssesss. Applicantgy
Foo . 2¢ S.N.Singh,s/0 Shri' J,Singh ' |

r/o Sector 3+135/14,MB Road,N2w Delhi
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Union of India through

1§ Chief Producer, Film Division, -
24, Dr, Deshmukh Road, Bombay~26,

2. Joint Chier Producer, Filwm
Division, 4 Tolstoy Marg,
New Delhi , = ‘

By Advocate Sﬁri P;P.Khurana, ....;Rpspondéntsf

. S \Viy// Q,A.No;7l6 of 1993.' .
| ] 1. B.C.Parcha s/o Late Shri C.S.Parcha,

0 ¥ . €/o Technical Assistant,
. Films Division,
} ; 4, Tolstoy Marg,
: New De1lhi

2, Suresh Bhagwani,
. s/o Shri H,N,Bhagwani,
- r/o C=125, Vikas Puri
- New Delhiy

3. S.N.Singh,
s/o Late Shri JJSingh
' r/o 139/14 Sector I
C 4 Roéd, o
L . New Delhi ’
z By Advocate Shri S,K.Basaria sessesApplicants,
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1 ~Chief Producrer, Films Division,

: 24, Dr Deshmukh Road,
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‘work, in the pub11c 1nterest in view of the ban

. been pointed
'applicants are not the senior most on the basis of

ALl Indlh Seniority in the feeder cadre,

mmfthat the post of Technical Assistant is a selecticn
a DPC It would appear that since 1985, the

_5¢ellgib1e officials for promotion to vacancies %
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| ". dhoc,and would noteprejudice the claims of
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- the senlormosf 1nche All India seniority list,
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